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New Delhi 2 "~ rtober,1994,

Forest Suyrvey Tachnical,
Employees A55001a+10n,
Dehradun

Uttar Eradesh-248oo9.

through its General Secretary,

Shri S.D.E\?au'tival . Applicant j
0 8 oA} o

By Advocate Shri A.K,Rehra -

/

Versus

1. The Govermment of India,
- represented by
the Secretary to the
Governmment,
Ministry of Environment
and Forests and wild Life,
Paryavaran Bhavan,
CGD .
Complex Phase IT,
l.odhi Road - 110 N0O3.

2. The DRirector,
Forest Survey of India,

Dehradun vosees.@sDONdeNnts,

By Advocate Shri N,S.Mehta

HON'BLS MR, S.R,ADIGE, MEMBER(A)
HON'BIE MRS, TAKSHMT SWAMTNATHAN MEMBER(J)
. b4 R

JUDGMENT

By Hon'ble Mr.5,R,adige, Memberf(al,

In this aoplication, the Forest Syrvey
Technicél Employees (FSTE) associationfave prayed
for a direction to the respondents to revise the
pay scale of Junior Technical Assistant(JTA) in

the Forest Survey of India from R, 1400-2300 to

m.ZOOO-SZDD .
{w J 'bty
2 ﬁw(wpupmﬁS.al‘“*“th ald to pave
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Gheiaved Junior Technical assistants, state that

their original pay scale was R, 425=700, According
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to them, these posts are filled by promotion as

well as by direct recruitment; direct . recruitment

is done by (i) graduates who are directly recruited

and appointed as JTA ;'and {ii) Forest Rangers who
were working in the State Forest Service subject
to their passing the fofest course offered in the
forest colleges, According to them, the 4th Pay
Commission-meted out the discriminatory treatment
to them because thé pay -scale éf Forest Qénqérs
in different Sfates‘has been raised to R,1640=2900
and in a State like Maharashtra it has been revised
t 0 R 2000-3200, while the JTA's pay scale was
rgvlsed t0 B5¢1400-2300 only, Thus, they aver

that tﬁe feeder category §05ts carxry a higher pay

scale than that of JTA itself, Further more, it is

Aalleged that earlier,the posf of JTA was equivalent

to several other posts in the Central GovtJ Service

?Jq? the A§Sistant Public Prosecutors iJe, both an
Asstt, Public Prosecutor and JTA were drawing
%:425-760~whi1e the pay scale of others was revised
t0 R,/ 1640=2900 and even the JTA's pay scales were
kept at a very low pay scale of Bsil400-2300 which is

discriminatoryy

3. The respondents have contested this D,A,
and stéte that the éenior Technical Assistants/

Junior Technical Assistants had represented

_ about th2ir pay scale to-the respondents which

was duly,cohsidered by the Anomaly Committee
constituted under the Environment ‘% Forests®
Ministry., The said Anomaly Committee after due -

consideration did not recommend any revision -of
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the pay scale of JTAs} Against that decision, the
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JTAs submitted another resentation, which was also
duly considered by the competent authority and the
earlier decision was reiterated, It has been stated
that the pay scales have béen notified after carefyl
and detailed cénsideréticn of the recbhmendations

of the 4th Pay Commission and the representatives of
the staff Side were also consulted before notifying
the relevant pay scalés. It is Stated that'no -
requisition for filling up of the posts from

amongst Fo;esf Rangers working in the State Forest
Departments was placed and no State Forest Ranger was
récruited as JTA in the péy scale of RsJ425«700.

Tt is further averred that the whe State service

posts of Forest Hangers cannot be treated as Feeder

| category postspdf the JTAs of the Forest Survey

of India which is a Central Govt, post. The State
Govt, revised‘thé pay scales of their emplofeéé from
time to time and thoée>scales cannot be made (
applicable to the employses of the Central Govt

and vice versa. At the very initial stage, the
services of the State Forest Rangers were obtained
on deputation EaSis'§qt th3y_W?r§:r§?ert§q to the
respective State Govermments after the expiry of
their depytation period and under the circumstances,
the JTAs are avpointed through direct recruitment

from only one sourcey!

47 We have heard Shri Behra for the applicamts

and Shri Mehta for the respondents, Shri Behra has
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urged that éhere was no consideration of the duties
and responsipilities of the applicants-Association
at the time the 4th PFay COmmiSSion had made its
recomméendations, As the Association had not been
formed till then, no suggestions/representations
ware invited and thers was no representative
from F3I on the staff side in JCM either. In this
coanéction, he has relied upon t

J
Man Association, Deptt, of Agriculture Vs, UDIL

he ruling in'*Field

1991{15) ATC 57, in support of the preposition

. .

that while fixing pay scaleg, dui

o

izs and responsihili-
Lies should be attached together. It is also asserted
by him that although various averments have heen

made in the reply, théy are not supported by
materiels on record, which is necessary vide
'G,Bhuwaneshwari Vs, UDI' = 1391{18)ATC 788,' Specific
attention has been drawn to the letter of the
Director, FSI, to the Secretary, Ministry of
Environment & Forests, dated 26/27,7.892(Annexure~34 1,
in which it has been stated that both, on grounds of
sfficial status as well as the duties and
responsibilities discharged, the pay scale of JTAas
should be increased, Shri Behra has also averred
that the 4th Pay Commission has failed to apply its

mind to the relevant criteria to the avplicantts

case .
5. We have considered this matter carefully,
/n/ /IA///

Quadper, we thought of disvosing of this
application on merit, but in view of fact that the

- LI 4
5th Central Pay Commission has beeén constituted
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w.eJf, 9J4,94 and is already engaged in the task
of examining the present structure of emoluments,
conditions of service etc, of all categories of
Central employees, including those belonging to
the applicants-Associatioq)ﬁﬂe do not think it
app;opriate at this juncture to discuss'the‘merié
of the case when an exbert hedy like: the Central
Pay Commission is already going into the matter,
more so, becausg,if we hold against the aspplicants
‘on the meritsof this case, it might prejudice any
prayer that they might make before the 5th Central

Pay Commissioq.

6., © In the resglt, without going into the

merit of this case, we dispose of this application
with the observationthat it would be open to the
applicants-Association to repfesent their case before
the 5th Central Pay Commission, if so advised, in
accordance with the prescribed procedure , if already

not done.! Mo costsi

Lol ol S Qu
{TAKSHMI SWAMINATHAN ) (8,5, ADIGE )
MEMBER {J ) MEMBER {A)

Jug/



